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() . h i 1Jl,ade a 
.umber 01 recommendations~ i~ res~~:t 

Welfare activities, Admm1stratlon, 
financial urc etc. Of.the Organi-
sation., 

tc) The ecommendaUons 
under examination. 

c~ ~.I . 
Shiv_gar, 

zaribagh, 

are 

Dl trict 

. "71 .. B.. R L. P. VERMA: Will 
the Minister of sTEEL AND MI ES 

pleased to state: 
I 

. (a) \vhether C.M-I. Limited, Shiv-
sagar, Distric Hazaribagh has been 
sick for the !'8:St 4-5 yea s and the com-
pany issued notices to he W'orke en 
1st J aJiuary, 980 fo closure () the 
f~l(~tory; 

(b) whether 3,000 worke~s . who 
d en earning their llvelihood 

tller are noW at ~be brinlt ot starva-
iton; 

(c) , whether this facto~ owes Rs': 
80 lakh to the Punjab, National Bank, 

(d) whether the company bas got 
3 300 acrees mica bearing area on lease 
havin~ hundredS of mica mines whicll 

~ . 
are not being exploited due to mlS-

mana em nt; 
(e) whether Government propO~& 

to take over this factory in the public 
interest; and 

( ) i so, whether Go~er~ltn_ent p'~l)
pos to. provid direct/mdlrect 1 eAter 
to about 50, 0 people by handling 
over this factory to Mica Trading Cor-

o rat" 
THE MIN ER OF COMMERCE' 

A D CIVIL SUPPLIES AND STEEL 
AND ~IN S ( I PRANAB 
MUKHERJEE): (a) and (b). The 
position about . ue of notices for 
closure of the factory to the worker: 
oChre tlen Mica Indu tri s Limi-
t d i bein ascertained om the 
S a Government. 

( ) 
or 

r rts 0 m·sm na mant 
had b n· sued by th e-
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partment of Company Aftam to in-
vestigate into the affairs of this 

ompany, but this was It Y by the 
High Court. The details of the liaPi-
itities of the Company would be avai-
lable only on completion of such an in-

stigation. 

(d) The mining lease granted to 
Mis. Ch estien Mic Industries Lim-
te , which expired on 27-4-73 was not 
re w d; but the Company has ob-
tained a stay order :from the High 
Court. 

( ) At present, there is no such 
proposal under consideration of the 
Central GG-vernment. 

(f) Does not arise. 

7I-C. SHR CHITTA BASU: 
SHRI C. R. MAHATA: 

Wi! the Minister of LAW, JlJSTICE 
AND COMPANY AFFAIRS be pleased 
to state. 

(a) whether Government have 
decided to abolish the Special Courts 
already onstituted under an Act of 
Par1i~tnent; 

(b) if S(), the reasons thereo.f; and' 

( c) the number of cases pending 
before such courts and the details of 
the cases p nding. 

THE MINI mER OF LAW, JUSTICE 
AND COi'~ANY AFFAIRS (SHRI 
P. HIV SHANKER): (a) There is 
no p opo al at p esent under consi-
deration of the Government to abolish 
Special Courts set up under the Spe 
cial Courts Act, 1979. 

(b) Does not arise. 

(c) A statement containing the 
requisite information is attached. 




